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" . SHRIP.VENKATASUBBAIAH:  mittoc on Private Memben’ Bills.
in “the _Business Advisory Com- House on the grd 1981.”
" . was thatit was agreed in-the Business The motion was adopled.
- Advisory Committee that the discu-
e e —
over on that date.
was made clear also, We are now
in the stage of second reading of 15.33 brs.
o Pighors g fai i CONSTITUTION (AMEND-
l:v:r. _Letmut.’s"take itup at 6 O’clock MENT) BILL* |
' oony (AuEnDMENT OF ARTIOLES 324, 325,.
SOME HON. MEMBERS : EBTC.) ‘
No, no. SHRI G NARASIMHA REDDY
MR. DEPUTY-SPEAKER : Adilabad Sir, this Bill has-
i e e ke,
not n .
up on y: mhav:ademedzmhawmﬁ
. SHRI BHISHMA NARAIN me. I have already applied to
SINGH : After 6 O’clock. President of India for permission.
SHRI JYOTIRMOY BOSU : I beg to move for leave to intro--
Wewﬂlleeonthatday duce a B;ll further to amend the
| Constitution of India.
MR. DEPUTY-SPEAKER :
Now, Private Members’ Business, MR. DEPUTY-SPEAKER : The:
. question 1s :
“That leave be granted to-
15.32 hrs. introduce a Bill further to amend
< the Constitution of India.”
CCEMBERS BILLS AMD The mtion was adopted.
RESOLUTIONS | SHRI G. NARASIMHA.

SIXTEENTH REPORT REDDY : I introduce the Bill,

SHRI DONGAR SINGH

(Hamijrpur) : I beg to move : S5 .
the sm:gfh Reporf P o CONSTITUTION (AMEND-
' zgec tm1 Private Mmt;b:iu" Bﬁ MENT) BILL*
Resolutions presented to
House on the grd March, 1981.” . (AMENDMENT OF ARTICLE 171)
MR. DEPUTY-SPEAKER :_ _SHRI ERA ANBARASU
) Clangalpattu) : I beg to move
I‘hequutnonu. o | l(mﬁw i ]
“I'hatthulimnedoa@eewith furthex‘toamcndtheGﬂmﬁmtionaf-- _

}hesmmncpmofthccam- India.
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